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wag a year and a half before. The
mumber of persons out of work and
the number of mills closed is much
less than before: about half as com-
pared to what it was a year and
half before.

Shri 8. M. Banerjoe: I want to know
whether all the good replies are meant
for the Minister and not for the
Deputy Minister.

Some Hon. Members rose—

Mr. Speaker: Next question. ] have
allowed a number of questions. It
has become a contagion; if I allow one
hon. Member after I had called an-
other question, every other hon. Mem-
ber wants to take advantage of it.
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Shri 8. M. Banerjee: I take excep-
tion to this, Sir, I have not beem
elected at his mercy. What is thie.
He is saying.

“mrAdT e WA 7 9gw. "

Shri Mehr Chand Khanna: Let me
reply, Sir, in English.
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Mr. Speaker: I have understood
what the hon. Minister has said. The
hon,- Minister need not say, after the
Member has come in it has not been

Shri P, S, Naskar: He did not say
that.

Shri Mehr Chand Khanna: What I
said was, two years before the hon.
Member came to this House and two
years after the hon. Member came to
this House, I have made repeated
efforts in this direction.

Shri 8. M. Banerjee: You have not
fought the elections. You have come
to the Rajya Sabha, That is the
difference.

Seme Hon. Members: That was a
humorous remark.
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Shri S. M. RBanerjee: OUnmnly one
guestion, Sir, about the land.
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Mr. Speaker: The hon. Minister
has stated I have also interested my-
selt,

Shri S. M. Banerjee: The hos.
Minister has stated that the Jland
which they wanted belonged to the.
Defence Ministry. My information’ is
that the land has been taken over by
the Housing Ministry. So, the lamd-
does not remain in the hands of the
Defenice Ministry. Now the land can
be allotted to them, I want a cate-
gorical answer to this. -

Mr. Speaker: It is not the Housing
Ministry, it is the Rehabilitation"
Ministry here. '

Shri S. M. Banerjee: No questioan of
Defence. ) '

Mr. Speaker: The hon. Members
must persuade those pcople also.

Shri S. M. Banerjee: We are doing.

Mr. Speaker: They go' round te
everyone, and ultimatcly come to the
Speaker also.

Shri S. M. Banerjee: They come
to you also.

Shrimati Renu Chakravartty: The
hon. Minister must reply to this

Mr. Speaker: It is in the hands of
the other Ministry. This Ministry is
not able to do anything.

Shrimati Renu Chakravartty: He
had said it could not be given because
it was in the hands of the Defence
Ministry and they want it for urgent
public purposes, but it js in the hands
of the Housing Ministry.

Mr. Speaker: If it is not in the
hands of the Defence Ministry which
may have overriding considerations
to keep it, if they do not think it
necessary to keep it for themselves
and have handed it over to another
civil Ministry, the Housing Ministr_y,
why not the Rehabilitation Ministry
take it over themselves again? -

S8hri Mehr Chand Khanna: The'
Minister of Works is sitting here, his
Deputy is also sitting here. I can only"
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offer what f have in my possession. [
was prepared to offer land in Lajpat
Nagar, I have no land left there.
The onmly possible colony I can think
of is Kalkaji, but I am making no
offer.

Mr. Speaker: All that the hon.
Members suggest i1s that as belween
these two Ministries, why not they
decide this matter and hand 1t over
to them.

Shri Braj Raj Singh: What are the
reactions of the Housing Minister?

Mr. Speaker: The hon. Minister
also may say something. How long is
this trouble to be kept on? If it is
possible, why not arrange between
the two Ministries?

Shri Mehr Chanad
would remember, Sir, that last time
when the question of this land came
up, the Prime Minister was here, and
he very categorically stated that the
land which is required for defence
purposes, where we may have our
own military installations, cannot be
given. T believe they have got wire-
less masts all over that area. It 1s
required for defence purposes. But
what I beg 1o submit, and what 1
want to tell the House through you,
is only one thing. 1 see¢ nothing
wrong with Kalkaji, T see nothing
wrong with Malaviya Nagar, 1 see
nothing wrong with Lajpat Nagar.
Why not all my friend< who trv and
persuade me persuade these gentle-
men? If a lakh of people can live
in Lajpat Nagar, 40 to 50 thousand can
live in Kalkaji and Malavya Nagar,
what is wiong that these friends can-
not go there?

Shri S. M. Banerjee: Let a com-
mittee be appointed.

Pandit Thakur Das Bhargava: As a
matter of fact, they are prepared to
go there. Previously the hon. Minis-
ter offered them; then he said he
would give them in another place.
Sae, under this idea they were think-
g that they would get some other
place. Now they are quite ready to
go to any place which the Govern-

Khanna: You
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ment offers to them. The responsi-
bility of both the Ministries is the
same. I would request both the
Ministers to kindly come to theit
help and see that these people ait
rehabilitated and not thrown on the
streets. )

Mr. Mehr Chand Khanna: The
question of the other Ministry does
not arise. As far as these friends of
mine are concerned, I offered them
Jands, 1 offered them  built-up
accommodation, [ offered them cheap
tenements. They wanted 100 sq.
vards, I gave them 100 sq. yards each.
Then it was represented to me that
the families which have more than
five members should be given 200 sq.
vards. I agreed even to that. Y even
told them I was prepared to give
them the beneflits of the compensation
scheme. If in spite of all the conces-
sions that have been offered, they are
not willing to come to any terms, a
historical monument of the import-
ance of Purana Quila cannot be
allowed to become the property of
the displaced persons, they have to go.
Let me make a policy statement, you
may accept my decision or not, but I
cannot allow the Purana Quila which
is a historical monument, regarding
which there is constant pressure upon
this Ministry to be in their possession:
it shall have to be vacated.

Pandit Thakur Das Bhargava: There
is no question of .......

Mr. Speaker: T am not going to
ailow a discussion of this matter

Pandit Thakur Das Bhargava: I am
not discussing.

Mr. Speaker: | have allowed suffi-
cient number of questions.

Pandit Thakur Das Bbargava: 1
only beg the Minister to come to
their help and rehabilitate them.
They are prepared to vacate.

Mr. Speaker: Shri D. C. Sharma:

Shri P. C. Sharma: Did a depu-
tation of the residents of Purana
Quila meet the hon. Minister?
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Mr. Speaker: No, no. - am not
allowing it. ] asked him to put the
»ext question.

All the same, I would appeal to the
Rehabilitation Minister. If the pro-
perty has been given away by the
Detence Ministry to the Housing
Ministry, why not the Rehabilitation
Ministry teke it up?

8hri Mehr Chand Khanna: There
is some kind of misunderstanding. 1
got this land in Purana Quila, I
believe from the Ministry of Educa-
tion in olden times. There was a
camp and we gave them temporary
accommodation. Now, as far as I am
personally concerned, I had land in
Lajpat Nagar. If there is any other
land belonging to the Defence or the
Housing Ministry, that is not my
concern.

Mr. Speaker: I am only appealing
to the hon. Minister: He need not
take it up by himself. Why not the
Rehabilitation and the Housing Minis-
try settle it, if the Defence Ministry
does not want it? That is what ex-
actly has been said. 1 leave it to both
the Ministries.

Shri C. K. Bhattacharya: We might
have a half-hour discussion in which
the three Ministries should take part.

Mr. Speaker: 1 would only appeal
to all the three Ministries, because it
ig coming up again and again, the
Defence, Rehabilitation and Housing
Ministries, to sit together. If the
Defence Ministry does not want it,
Jet there be no kind of prestige in
this matter. Let the matter be
settled; once again the Housing
Ministry may give it to the Rehabili-
tation Ministry.

The Minister of Defence (Shri
Krishna Menon): This question is
not addressed 1o me, but since I am
present I may say I have no know-
ledge of our saying we want it or we
do not want it.

Mr. Speaker: Very well, he might
consider it.

Shri Mehr Chand Khanna: May I
submit one thing for the information
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of the House, that before these notices
were issued, this matter was before
the Cabinet where all the Ministriss
were represented, and it is on thé
decision of the Cabinet that actiom
was taken.

Pandit Thakur Das Bhargava: These
people even went to the hon. Prime
Minister; and they asked Government
to give them houses, Fifty houses
were offered, but they were not
subsequently given.

Mr. Speaker: Next question.
Indians Kidnapped by Pakistanls

+
.21, Shri D, C. Sharma:
Shri Pangarkar:

Will the Prime Minigter be pleased
to state:

(a) the number of Indian nationuls
kidnapped so far by Pakistanis from
the Indian side of the West Bengal-
East Pakistan border since August,
1959;

(b) the number of Indians out of
them released so far; and

(c) the action taken for getting the
release of the rest of them?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
J. N. Hazarika): (a) and (b). 8
(eight) out of which 4 (four) have
been released.

(c) Both the State and Central Gov-
ernments are actively pursuing the
question of release of the remaining
Indian nationals with the Govern-
ment of East Pakistan in accordance
with the agreed decisions taken at the
last Chief Seccretaries’ Conference held
at Calcutta and the Minister-level
Conference on “Indo-East Pakistan
Border Problems” held at Delhi and
Dacca.

shri D. C. Sharma: May I know
whether there has been an increase
or decrease in the number of persons
kidnapped, as compared with that
during the corresponding period in
19587





